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ACT:

HEADNOTE:

JUDGVENT:
ORDER
Leave granted.

After notice was issued confining to the question as
to "why the petitioners my not be continued till the
regularly selected candi dates are appointed and ' taken
charge", counter-affidavit ‘has been filed by one C L.
Khanna, Deputy D.S.E. in the office of the Joint Director,
Public Instructions, Bhopal D vision, Bhopal (MP). It is
stated therein that the regularly selected candi dates have
al reaby been appointed and taken charge, vide Annexure R In
that Annexure, the respective dates on which the selected
candi dat es have taken charge have been given.

Under these circunstances, the Ilimted relief for
which notice was issued cannot be granted. The appeals are
di sm ssed




